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New Dslhi, this the 27th day of February, 2003

Hon’ble Smt. Lakshmi Swaminathan, Vice Chairman (J)
Hon’ble Shri C.S5. Chadha, Member (A)

Constable Gobind Singh NG.452Z2/DAP,

S/G Shri Ram Singh, aged 30 ysars,

R/c 482, Police Co?nﬂy Narela, Deihi
Preszsently posted in &th Bn., DAP, Dslhi.

‘ ... JAppIICant
{By Advocate : Shri Sachin Chauhan)

Versus

1. Union of India,
Through its Secretary,
H;n;ﬂt y of Home Affairs,
North Blc C-k New Delhi.,

2. Ju7nt CammTSSiOﬁer of Folicse,

b

Police Headqguarters,
n
Dl4

I.F, Estate,
uilding, New Delhi

s -
F1a

Dy. Commissioner of Polics,
5th Bn., D.A.P.,

New Police Lines, Kingsway Camp,

Delhi. ... RABSpOndents

%]

{(By Advocate : Mrs. Jasmine Ahmed)

ORDER (QOral)

By Hon'ble Smt, lakshmi Swaminathan, Vice Chairman (J)

Heard Shri Sachin Chauhan, lsarned counsel for
the applicant and Mrs. Jasmine Ahmed, learnsed counsel

£ - . P .
Tor thne rasspondgsnts.

impugned the action taken by the respondents in  the

thsy have passed the major penalty order of forfeiture

of fTive vyears approvec gervice permanently with

immediate effect. This has rssulted in reduction of

nis pay from the stage of Rs,342Z5/- P.M. to Rs,3080/-
F.M., Tor a period of five ysars, DLDuring this period,




the appliicant will not earn increments of pay and on
the expiry of that period, the rsduction will have ths
effect of postponing his futures incremsnts, The
disciplinary authority has passed this order on
25.9.2000 which has bGesn uphsld by the appsllats

authority vide his ordser dated 16.8,2001,

3. in view of the aforesaid psnalty ordsrs passed
by  the disciplinary authority and the appellatse

authority, the learned counsel for the applicant has
taken a ground relving on the Jjudgemsnt oFf the Hon'bls

High Court in the Shakti Singh vs. Union of India &

Ors. in CWP No.2388/2000 (2002 VII AD (DELHI) 529),
d matters, decided on 17.85.20072
that the penalty orders should be set aside. In

Shakti  Singh’s case {(supra), the High Court has held

that having rsgard to the provisions of Rulse 8 (d)
{(ii)} of the Delhi Police (Funishment & Appeal) Rules,

1980, the penalty of the nature impossed on  the

o

applicant therein 18 multiple, as there has bsen

-

forfeiture of approved service, reduction in pay and
during the said period, he will alsc not earn  any
increment. The High Court has also éxpressed a visw
on  the descision of the Full Banch of the Tribunal 1in

the case of A.S.I. - Chander Pal Nc.803/Dv. Delhi

Administration & Anr. (0O.A., Ng.2225/18383) which was

decided on 18.5.193% that the same was not  in

accordance with law, i.e&., cartain judgemsnts of ths

I

ori'ble Supreme Court referred to in that Judgemant,

In the circumstances, the High Court had remitted the

)
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)
casa to the disciplinary authority for imposing a

punishment in accordance with their observations.

4, The Jjudgement of the High Court in Shakti
Singh’s case (supra) is fully applicable to the fTacts
of the pressnt case as the psnalty orders have been

passed by the respondents under Rule & (d) (11) of the
Delhi Police (Punishment & Appeal) Rules, 1880, In
this view of the mattser, we are not expressing any

cpinion on the othser grounds taken by the applicant in

the 04 which have alsc not been pressed by lsarned
counsel.,
5. in the circumstances of the case, the impugned

orders datsd 25.93.2000 of the disciplinary authority
and 16.8.2001 of the appellate authority are quashed
and ss8t asids. Tha case of the applicant is
remitted to the disciplinary authority to
pass an appropriate -order, keaping 1n view the

judgement of the Hon’bls High Court in Shakti Singh’s

case (supra). This exercise shall be done within Lwo

o

months from the date of receipt of a copy of this
order with intimation to the applicant.
NO order as to costs.

., 57 Chatha)
Member (A)

-~

{smt. Lakshmi Swaminathan)
vice Chairman {(J)
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